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Degree or cther professional qualifica-
tions to practice LAW/Income-tax/
Bales Tax op a retainer basis or even
otherwise within two years of retire-
ment without taking permission of the
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE-
PARMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA):
No gpectfic orders have been -
eed by the Government permithng
a retired Class I officer who does not
possess a Law Degree or other profes-
sional qualification to practice Law/
Income Tax/Sales Tax on a retainer
basig or even othermise within two
years ol retirement without taking per-
mission of the Government According
to rule 10 of the Central Civil S8ervices
(Pension) Rules 1972 setting up prac-
tice, either indepcndently or as a par-
tner of a firm by a retired Class I Offi-
cer who has no professional qualifica-
tion would amount to commercisl
employment 1equiing prior permis-
sion of Government withm two years
of retuement if the matters 1n respect
of which the practice 19 to be set up,
or 15 carried on are relatable to his
official knowledge n; experience or
involves himison/contact work with the
offices or officers of the Government
It follows therefore that if the mat-
te.s 1n respect of which the practice 1g
to bo set up or ;= cairied on are not
relatable to his official knowledge or
experience or do—not mvolve himson/
contact work with the offices or officers
of the Government no permussion 18
necessary A copy of rule 10 ang 11
of the Central Civil Services (Pensjon)
Rules 1972 is laid on the Table of the
House [Placed in Library See No
LT-0686/75 ]
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Development of Botanleal Garden in
Madhys Pradesh

9008 SHRI G C DIXIT Wil the
Minster of PLANNING be pleased to
state,

(a) whether the Government of
Madhya Pradesh has submitted a sche.
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5 to the Centre for daveloping a
totanical garde;

(b) it s, the cvtlineg thereof; end

(¢) the actiopn token so far there-
on?

THE MINISTER OF STATE IN THE
MIMIETRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): {(a) to
{c): Information is being ecllected and
will be laid on the Table of the House,

apainst Mr, Jan Vice-
Ohargey - Drobot,
Ourporation (Aste) Ltd,

B009. ¥HRI ~ SHANRER  RAO
BAVANT: Will the PRIME MINISTER
be pleased to state:

(a) whether Mr. Jan Drobot, Vice-
President of the American-owned
Wesetinghouse Trading Corporation
(Asja) Limiteq hsa jumped bail;

(b) it so, the facts about it end the
chirges against him;

(c) the amount of bail, the names
of his sureties and thelr connections
with the Westinghouse Trading Cor-
poration; and

(d) the stepg being taken to bring
him back to India?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIHS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPAHTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
{a) Yes, Bir.

(b} A statement is annexed.

(d) Action is being taken for the
forefeiture of the surety amounts.
Tise Enforcement Directorate, which is
the concerned agency. will consider
tuking such other legal steps, under the
relevent laws, as may be poacticable,

Mr. Jan Drobot was arrested on the
3rd August, 1974 by the Directorate of
Entorcement and produced before the
Additional Chief Metropolitan Magis-
trate, New Delhi, The Magistrate
ordered his release on furnishing a
personal bond of Rs, 50,000 and two
sureties of Rs. 25000 each. On his
fallure to furnish the suretles he was
remahtled to judicial custody in Tihar
Jal] and produced &gain before the
Maugisttate on the 5th August, 1974

2, The Directorate of Enforcement
requested the court to (i) increase the
bail emount, (ii) keep in court's custo-
dy the passport of Mr. Jan Drobot till
the dispossal of the case, (iil) direct him
not to leave the jurisdiction of court
without its permission, (iv) direct him
to furnish his local address and also
changes in address ftom time to time
and (v) meke Himself avallable when
required by the Enfortement Directo-
rate ard the Income.tax autHoritles,
Mr. Drobot agreed to surrender his
passport and the documents and also
to abide by the other conditions,
Thereupon, the court released Mim on
bail on furnishing a personal bond of
Re. 50,000 and two sureties of
Rs. 25000 each and ordered him to
seek prior permission of the Court be.
fore leaving its jurisdiction,

3. Before the case against
Mr. Drobot, which had been
partly heard, could be adjudiest-

ed end the adjudication ardess
could be passed, he left the country
without any permission of the court
and while he was stil] on bafl

4. Eight show cause notices have
been issued in regard to thls case, five
1o Shri Drobot, two to Shri Drobot and
Westing House [Trading Company
(Asia) Limited, and one to the com.
pany. In these show cause notives
ir] Yrobot has  Been  charged with
violation of Section 4(I), 4(2), 8(D





